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P ROCEE D I N G o F TH E S U B-co MM ITTE E VITTTINC OF RPDAC

RENT MINING & IND

HELD ON 13.10.08, AT

USTRIAL PROJECT OF
AU ccB, co N FE RE N CE HALL, FOR D FFE

ANGUL DISTRICT.

Sri Girish s.N, lAS, Collector and chairman of the Sub-committee presided over the

meeting. The list of participants 's given at Anuexure- I'

At the outset collector, Ang*l welcomed all the participants and asked the LAo' Angul to

start discussion on the pending issues of R&R matters & proposed common R&R plan for

Angul District'

The members of the Sub-lommittee have visited the following R&R sites on 04'10'08'

rN NISHA

Itwasproposedthat;hedisplacedfamiliesofvillageRaijharanaffectedby

JSPL(Mining), MEL(Mining) & UCL(Mining) would be rehabilitated in vitl- Nisha. on 4.h

oct,08 the villagers of Nisha have objected before the members of the Sub-committee that

their agricultural land & other corrmunal land have been acquired by different projects leaving

their village Basti besides, MIEL is proposing to construct on Ash Pond in their village' Hence

it won't be possible to live in their village'

Sj.NagendraPradhan,IvlLA,Athmalikaskedtoprepareavillagemap&avillage

profile indicating the total available area under acquisition' position of Ash Pond' total no' of

families, families in the displaceet list & the no' of left out families in respect of vill- Nisha' Sj'

R.K Singh, MLA, Angul opined that the grievances ofthe host community should be redressed

flrst. Sj. Dharmendra Pradhan, MP, Deogarh proposed that the host villagers should be adopted

byparticipatingcompanies.Collectoremphasizedthatimprovementofexistinghabitatofthe

host community can be taken t)p by all the participating companies proportionately' MIEL

shouldre-alignitsashpondtoa;;afedistancefromthevillagecommunitl..

ThevillagersofRaijharalrunanimouslyrequestedtheHon,blemembersofthesub-

committeeon04'10'0storeservetheselectedR&Rsiteatvillage-Nishaexclusivelyfortheir

rehabilitationsincenosuitablestretchofalternativelandisavaitableinthenearbylocality.

Hence, it was decided that the pr';posed R&R site at Nisha should be kept reserved for them'

ltcameupduringdiscussionthatthepeopleofTangarasahiaredemandingtoresettle

them elsewhere. lt was agreed upcn that if the people of Tangarasahi select an alternative R&R

siteandgivethemwrittenwillin;gnesstoresettlethere,thenitcanbeconsideredforapproval.

al Forest Officer
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The L.A.O. Angul & the ucl authorities are requested to flnd out alternative site' The sub-

committee has no objection to people of Tangarasahi choosing an exclusive R&R site' separate

from other familY of Raijharan'

During the course of discussion it further came up that MIEL has directly purchased

Ac. 234.00of private land in corrtravention of existing laws' collector instructed the ADM to

issue show cause notice to M.I.E.L' After receipt of written reply from MIEL the matter shall

bere-examinedtopfotecttheR&Rbenefitofthelandlosersandwhethertheprovisionsof

OLR Act has been adhered to by the company in direct purchase'

(ID Kosala: -

on 4th oct, 200g the membcrs of the sub-committee have also visited the proposed R&R

site at Kosala for which written ccnsent ofvillagers ofNandichhod was received who are going

to be displaced by NALCO',s mirling Project' The site was selected as an ideal site by the sub-

committee.

villagers of Nandichhod also demanded that their out patch of Ac'70'00 approximately in

vill- Kundajhari Jungle should .rlso be acquired first' Besides' their village road should be

renovated bYNALCO'

(IID Futihari: -

ThevillagersofJhintipal&Gopinathpurjunglehavegiventheirconsentearliertosettle

at Fuljhari who are going to be displaced by Tata Spong Ltd' on 4th Oct' 2008 at the time of

fieldvisitofthesub.committeetlreabovevillagerswerepresent&expressedtheirwillingness'

TheSub-committeemembersalsoapprovedtheR&Rsite.

General: -

The LAO was asked to oblain written clearance from the CMPDT regarding the above

sites coming under non-coal bearing areas

In the 2nd RPDAC held o!1 15/05i08, this matter came up for discussion which was

proposedbyJSPL,MIEL,UCL,KCM,NALCO,TSILandMahanadiAban.Itwasdeferred

till next RPDAC. On 27n Sept, 08 in the sub-committee meeting it came up for discussion

again. Then it was decided to invite PsUs tike MCL, NALCO &NTPC for wider participation

I
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anduniformapplicability'Accc,rdingly,representativesofNALCo,MCL&NTPChave

participatedalongwithRo,MCi,&SplLAosofNALCo&MCLandSPLLAo,NTPC.

CollectorapprisedthatvariouscomponentsoforissaR&RPolicy-2006havebeen

indexed with effect from 01.04.c'8. This should be taken as the common minimum yardstick'

AlltheHon,blemembersofthesub-committeeandtherepresentativesofallparticipating

companies present unanimously agreed to it' It was felt necessary that the financial limits

prescribed in the policy for various components need to be enhanced for better & effective

implementation of the Orissa R&R policy in Angul District'

After detail discussion on each of the items the following unanimous decisions were

taken for implementing a comr'1on R&R plan for industries & Mining projects of Angul

District.

(1) Assistance for Self-rclocation (8' I(e)" 8' II

Each of the displaced farnily who opts for self-relocation elsewhere other than the

resettlement habitat shall be given one time cash grant in lieu of Ac'0' l0 of homestead land to

the tune of sum equal to twice the rate of acquisition of homestead land of the project for Ac'

0. l0 of land.

(2) House Buildins assistance (8'I(fl' 8'II(fl' 8'III(b)' 8'IV(b)

Inside the approved site of the R&R colony, the project authority shall construct houses

as per approved plan. The house shall be built with a minimum of 450 Sq'ft' plinth area' each

house shall be fitted with electric;al fittings & the electricity connection charges shall be borne

byprojectauthorities,watersupply&seweragesystemtobeprovided,eachhouseshallbe

constructed by project authoritips themselves under direct supervision of the beneficiary'

Rainwater harvesting structures should be constructed'

Displaced families opting for self-relocation elsewhere outside R&R colony shall be

givenHBAtothetuneofasumequaltotheratetobearrivedatfor450Sq.ftplinthareaon

standardP.w.Dscheduleofrateprevailingatthetimeofdisbursement.

(3) Transportation (Shiftins) allowance ( 10(c)

Enhanced to Rs. 5000/-.

orest Officer
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(4) Maintenance Allowance (Para- (10(a)

Enhanced to Rs. 5000/- per month for one year from the date of actual vacation.

(5) Cow shed

There shall be no provisiorr of temporary shed as given in para - 10(b) of Orissa R&R

policy-2006. Instead, one time cash grant of Rs.25,000/- for construction of cow shed is

unanimously accepted. Payable tr each Displaced Family.

(6) Additional Incentive for early shiftine to the n

A sum of Rs. 25,0001- shall be disbursed to each of the displaced families on shifting

their family to the new R&R house within one month of allotment ofthe house.

(7) Kitchen Graden Grant

After shifting to the new R&R colony onetime cash grant of Rs. 3,000i- shall be given

to each displaced family.

(8) Onetime financial assistance in lieu of employment for Industries & Minins Proiects

ofAnsul District.

It was decided to call for information on project wise job profile from all the companies.

After vivid discussions it was commonly agreed upon that the present package offered by

NALCO to its land losers is the,most proglessive one. It should be circulated among all the

members for taking a decision.in the next sub-committee meeting. Copy of the NALCO

package is enclosed herewith (Annexure-Il).

NO.4 OTHER MATTERS.

(n Vi[asers netition of Badkeraians & Badkeraians Junsle

The grievance petition of villagers covers passing of award, land compensation & left out patch

of Banaradihasahi. It was dec;ded after discussion that the villagers will be given last

opportunity for preparation of yadat through village notice fixing 18.10.08 to 28.10.08 in L,A.

Os office after which award shall be passed on merit. The rate of L.A compensation shall be as

per the decision taken in the sub-committee meeting held on 07.06.08. The left-out patch of

Banaradihasahi shall be acquired through L.A process.

(2) Collector directed the L.A.O to take immediate steps for construction of RPDAC of the

balance project & like UCL(I\4ining), TATA Sponge Iron Ltd(Mining), Bhusan(Mining),

Forest OfficerDiv
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NALCO(Mining), MIEL(Industry), MIEL(Power), Jindal Thermal India (Power)' Mahanadi

Aban (Porver), ESSAR Projects (Power) so that their R&R matters shall be cleared up'

(3) Projects for which 4(1) has been notified after 15'05'06 i'e' after the date of publication of

orissa R&R Policy-2006 in the Gazette shall take up Socio-Economic survey in the UNDP/

R&R prescribed format, if not done earlier tkough and independent Govt. approved agency'

Even if the projects who have done their Socio- Economic Survey earlier in the old format shall

again do it in the LrNDP/ R&R format'

(4) All companies should furnisn all R&R information in the official website of Govt' through

NlC, Angul.

(5) The Director R&R & the uIriDP to be requested to organize a one day work shop at Angul

to update the knowledge of Sub'committee members, officials working in the field of R&R

and all comPanies.

The meeting ended with vote of thanks presented by Shri B' Bilhore' o'A's (I)' ADM'

ANGUL.

Encl:-Annexure-I&II
Collector, Angul.
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a

Date of Joint verification I 04'03'2010

Name ofthe Village I Kosala

Member Present during time of demarcation

Qllame & designation given below)

SriRabinarayanSenapati:Revenuelnspector,BramhanbilCircle
Chhendipada Tahasil

Sri Hare Krushna Mohanty : Revenue Inspector'

OSCDC Ltd. Bhubaneswar

Sri N.C. Behera : DePutY Manager

NALCO, Angul

Sri P'B. Dehury : ------do----------

Sri KedarNathaNayak : L'I' IDCO' Angul

Sri Hare Krushna Nayak : Plantation-

Supervisor O.S'C.D.C, Kosala Unite

RefiLetterNo'57ldt.02.03.20l0ofTahsildar,Chhendipada

Investigation details

The above-mentioned Cashew o,.t,u'a' in mouza: Kosala, in the presence of the

offrcials of the Revenue Department, Cashew Development Corporation, Industrial

Development corporation and National Aluminum corporation, cashew trees were found in

the following tahsil on dt. 04.c3.2010. The said garden was handed over to the cashew

corporation by the Department of Soil Conservation. The garden was found to be planted

cashew seedlings on an area of 20.00 acres in 2005 and 38'00 acres in2007 ' Among these' the

number of cashew trees in 2005 is 3,223 compared to 1932 and2o07 , fot a total of 4'855 trees'

The details of the site whgre the National Aluminum corporation is going to construct

housesforrehabilitationinthesaidcasheworchardaregivenbelow.

The amount of scheduled land used for rehabilitation plan of National Aluminum

Corporation from the below cashew orchids are

Subsequently, the tofal cashew area of the other 12 scheduled plots is zL936O hectares or 54'20

dismil. A copy of the said scheduled land (issued by I.D.c.o. Department) is attached' It was

revealed that a map with land schedule was also attached'

1

2

3

o,u,,,ffin,..,
Angul, Division

Name of I

Village I

Khata
No.

PlotNo. Kisham Total
Cashew
nut ( in
Hector)

Land going for
rehabilitation
and housing
construction

Remarks

1 2 J 4 5 6 7

Kosala 13 89 19 Cashew
orchard

24.3 4.8563
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Amrita Pandey <amritalegal@gmail.com>

Re: Counter affidavit O.A 187-2024 Dilip Kumar Pradhan & Another Vs State of Odisha &
Others
1 message

Amrita Pandey <amritalegal@gmail.com> Tue, Jul 29, 2025 at 12:21 PM
To: Bidesh Behera <bidesh.behera@gmail.com>, Sankar Pani <sankarprasadpani@gmail.com>, Pronoy Mohanty
<pronoymohanty@gmail.com>
Cc: Samapika Mishra <adv.samapika@gmail.com>, Judicial Section <ngtjudicial-kolkata@gov.in>, ngtezbjudicial@gmail.com,
ngtezb.filling.judicial@gmail.com

Respected All,
Re: OA No. 187 of 2024 
       Dilip Kr Pradhan Vs State of Odhisa & Ors. 
Please find attached herewith the counter affidavit after clearing the defects and the receipt dated 3.7.2025 whereby the
counter affidavit was filed after clearing the defects. 
I shall again re-file the counter affidavit as the same was not on record today before the Hon'ble Tribunal. 
This is for your kind information and record. 
Warm Regards, 
Amrita Pandey 

On Wed, Jun 18, 2025 at 9:18 AM Bidesh Behera <bidesh.behera@gmail.com> wrote:

Noted and Received. Thank You

On Tue, Jun 17, 2025, 7:08 PM Amrita Pandey <amritalegal@gmail.com> wrote:
Respected All
Re: IA No   of 2025 
       OA No. 187 of 2024 
       Dilip Kr Pradhan Vs State of Odhisa & Ors. 

This is in reference to the above mentioned matter. Please find attached herewith the advance e-copy of the IA filed on
behalf MOEF&CC for necessary orders. The date as when the matter shall be appearing and the case number shall be
intimated/communicated once the same is made available by the department. 
This is for your information and  record. 
Please accept and acknowledge the same. 
Warm Regards
Amrita Pandey 
Advocate 
M: 9830609262

--
Amrita Pandey
         Advocate
   

2 attachments

COUNTER (1) (1).pdf
19541K

reciept-file-2.pdf
49K

7/29/25, 12:22 PM Gmail - Re: Counter affidavit O.A 187-2024 Dilip Kumar Pradhan & Another Vs State of Odisha & Others

https://mail.google.com/mail/u/0/?ik=25301c0247&view=pt&search=all&permthid=thread-a:r-3251256388226426550&simpl=msg-a:r71233311578262… 1/1
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